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IM THE MATIOMAL GREEM TRIBUMAL AT MIW DFLHY
ORIGINAL APPLICATION NO, 665 OF 2023

IN THE MATTER OF :-

NIRMAL SINGH ..APPLICANT
VERSUS

STATE OF PUNJAB & ORS. ...RESPONDENTS

Reply on behalf of Respondent no. 5 by way of affidavit

I, Manisha Rana, Chief Administrator, Bathinda
Development Authority, Bathinda in terms of the order
dated 29.11.2024, do hereby solemnly affirm and declare
as under:-

RESPECTFULLY SHOWETH:-

1. That I am the authorised signatory in the abovementioned
matter and am fully conversant with the facts of the

present case and competent to affirm this affidavit.

That the above-mentioned Original Application is pending

adjudication before this Hon’ble Tribunal and is now fixed
for 13.12.2024.

3. That the applicant has filed the above-mentioned Original
Application on 19.10.2023, inter-alia, complaining therein

that Farid Enclave, Kotakpura Road, Faridkot, Punjab
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(anproved colony) having around 60 houses, is operating
in violation of environmental norms. The STP plant of the
colony is non-functional resulting in overflow of sewage.
The sewage is discharged into a nearby water body
through a pipeline without treatment. The area of green
belt has been converted into colony. The colonizers have
sold the area of green belt and area of STP. Sewerage of
Hotel Shahi Havelis is also discharged into colony
sewerage causing damage to environment due to foul
smell. The school building is being converted into

Hotel/Club without proper approval.

That the case came up for hearing on 29.11.2024 and this
Hon'ble Tribunal was pleased to pass the following order:-

"1. In the written submission filed on behalf of
applicant vide email dated 12.09.2024 it has
been specifically pleaded that vide
conveyance deed dated 17.03.2017 non
saleable land in colony has been transferred to
government through BDA and even five years
grace work in respect of services which were
to be maintained by promoters, that period
has now expired.

2. In short affidavit dated 27.11.2024,
Bhatinda Development Authority has
attempted to wriggle out of its
responsibility of maintaining STP but it is
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not staled anywhere that conveyance
deed dated 17.03.2017 was not
executed and property/services in
accordance therewith were not
transferred to it.

3. Prima facie we are satisfied that
Bhatinda Development Authority is trying
to give up its responsibility of
maintaining STP in colony in question
which is illegal and for nonmaintenance
of STP, appropriate action needs to be
taken against Bhatinda Development
Authority.

4. At this stage, learned counsel appearing
for respondent stated that he may be
granted some time to file a better
affidavit placing relevant material before
Tribunal.

5. He may do so within 2 weeks.

6. On the next date, Chief Administrator,

Bhatinda Development Authority shall also

remain present.

7. List on 13.12.2024." xxxxx----- XXXXX-===

=XXXXX

T That in compliance of the above said order of this Hon'ble
Tribunal the office of the deponent has submitted short

affidavit on dated 11.11.2024. This Hon'ble Court granted
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further time to file a better affidavit, which is being filed
by way of the present affidavit.

That before replying to the allegations levelled by
respondent no. 4 i.e. the promoter, who is at the center of
the controversy, it would be appropriate to advert to the
statutory enactments and rules that are in force in the
state of Punjab in order to give a complete picture of the
statutory methodology surrounding the issue at hand.

That Bathinda Development Authority i.e. respondent No.
5 is a statutory authority that is constituted under the
provisions of the Punjab Regional & Town Planning &
Development Act, 1995 (hereinafter referred to as the

Punjab Development Act, 1995). This act was enacted for

' better planning and regulating the development and use of

and in planning areas

delineated for that purpose, for preparation of regional
plans and master plan and implementation thereof.

That Section 2 (b) of the Punjab Development Act, 1995
defines the term amenities to include utilities such as
sewerage and other utilities and conveniences. Section 2
(b) is reproduced herein under for the ready reference of
this Hon'ble Tribunal:-

XXXXX=~——= XXXXX===== XXXXX
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"Section 2(b) "amenities" means any one or
more than one utilities such as roads, streels,
open spaces, parks, recreational grounds, play
grounds, water and electric supply, street
lighting, sewerage, drainage, public works and
other utilities, services and conveniences”

XXXXX===== XXXXX~==== XXXXX

That under the Punjab Development Act, 1995 the
competent authority therein can acquire land U/s 42 and
dispose of land acquired by it U/s 43 by raising
development upon it or not.

That in the State of Punjab the legislature enacted the
Punjab Apartment and Property Regulation Act, 1995
(hereinafter referred to as PAPRA) to regulate the
promotion of the construction, sale, transfer and
management of apartments on ownership basis and to
regulate colonies in property transactions and to provide
for registration of promoters and estate agenis and
enforcement of obligation on promoters and estate agents
and for matters connected therewith or

incidental thereto.

That under PAPRA the role of the competent authority is
defined under section 2 (f) defines an association formed

under section 17-A, Section 2(!) defines the “competent
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authority” meaning any person or authority appointed by
the state government by notification in

the official Gazette, Section 2 (r) defines “internal
development works” which includes the provisions for
treatment and disposal of sewage”.

Section 2(f), (1), (r) are reproduced herein under were
ready reference of this Hon’ble Tribunal:-

XXXXX====~ XXXXX ===~ xxxxx "Section
2 (f) ‘"association" means an association
consisting of all the apartment owners in a
building acting as a group in accordance with
the bye-laws made by the association under
the Punjab Apartment Ownership Act, 1995
[and includes or an association formed under
section 17-A of this Act;]
(1) "competent authority" means any person or
authority appointed by the State Government,
by notification in the Official Gazette, to
exercise and perform all or any of the powers
and functions of the competent authority under
this Act and the rules made thereunder.
(r) "internal development works" means roads,
parks, footpaths, water supply, sewers, drains,
tree planting, street lighting, provision for
community buildings and for treatment and
disposal of sewage and sullage water, storm
water drainage, rain water harvesting,

domestic solid waste collection center, electric
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linz upto individual nlots or any other viork jn a
colony necessary for its proper development,
as may be specified by the competent
authority;”

XXXXX === XXXXX ===~ XXXXX

Section 5 of PARPA provides for development of land into a
colony. This section provides the liabilities and obligations
of the promoter who undertakes to develop land and sell
the apartment constructed thereon. Section 5(3) provides
that the license will be granted to the promoter for raising
construction, Section 5(9) provides that the promoter to
carry out and complete the development of land in
accordance with the provisions of the Punjab Regional and
Town Planning and Development Act, 1995. Section 5(3) &
(9) are reproduced herein under:-

XXXXX===== XXXXX====~ XXXXX
"Section 5(3) Where an order is passed
granting permission under sub-section (2), the
competent authority shall grant a license in
the prescribed form after the promoter has
complied with the following conditions,
namely: -

(i)  the promoter shall acquire the title of
land not owned by him, within the time period
given in the terms and conditions of the
licence, and shall not make any sale or
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transfer of land which is not under his title;
(ii)  furnish a bank guarantee equal to thirty

five percent of the estimated cost of the
development works certified by the competent
authority, or mortgage plots falling in the
same project equal to thirty five percent value
of estimated cost of development by equitable
mortgage deed to the satisfaction of the
competent authority in the manner prescribed,
which shall be marked on the layout plan and
entered in the revenue record;

(iii) has entered into an agreement with the
competent authority in the prescribed form for
carrying out the development works in
accordance with the conditions of the licence;
(iv) has paid, subject to the provisions of
subsection (6), the Change of Land Use
Charges, External Development Charges and
such other charges, as may be notified by the

49’ & 05 o Government from time to time.
.‘\0
‘"P a0 b \ “.
=/ honroved it S
i pb.: Jana }EJ}' J (9) The promoter shall carry out and complete
fh- b 5
%' / 0{, the development of the land in accordance

with the provisions of the Punjab Regional and

(:’b
B
5
-
Y3

\
Town Planning and Development Act, 1995

(Punjab Act 11 of 1995).” xxxxx----- XXXXX ===~
XXXXX

13. Section 5(13) provides the responsibility of the promoter

/ to maintain and upkeep of all the roads open spaces,



nublic narks and public health services for a period of 5
years from the date of issue of completion certificate or till
the date of transfer free of cost to the state government or
the local authority. The proviso to this subsection provides
that after completion of the development works in the
colony in all respects the competent authority may allow
the promoter to hand over the maintenance of the
infrastructure and services mentioned in subsection to the
association of residence formed U/s 17 - A of PAPRA, upon
which transfer the association shall be responsible for the
management, maintenance and upkeep of common areas,
into a structure in common services of the colony. Section
5(13) of PAPRA is reproduced hereinunder for the ready
reference of this Hon'ble Tribunal: -

XXXXX===== XXXXX====~ xxxxx "Section
5(13) The promoter shall be responsible for
the maintenance and upkeep of all roads, open
spaces, public parks and public health services
for a period of five years from the date of
issue of completion certificate or till the date of

transfer the same, free of cost to the State
Government or the local authority:

Provided that after the completion of
development works in the colony, in all
respects, the competent authority, may allow
the promoter to hand over the maintenance of
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the infrastructuire and services mentioned in
this sub-section to an association of residents

formed under section 17-A, which shall be
responsible for management, maintenance,
upkeep of common areas, infrastructure and

common services of the colony.”
XXXXX ===~ XXXXX

XXXXX ===~
Section 5(14) the license of the promoter can be cancelled
in case of contravention of the provisions of PAPRA.

14,
Section 5(15) provides for the competent authority to
carry out the development works in case the licenses

suspended or cancelled. Section 5(14) &
(15) of PAPRA are reproduced herein under:-
XXXXX=====XXXXX~====
"Section 5(14) In the event of the promoter
contravening any provisions of this Act, or
rules made thereunder or any conditions of the
licence granted under sub-section (3), the
after giving an

competent authority may,
opportunity of being heard, suspend or cancel

the licence and enforce the bank guarantee or
mortgage property furnished by the promoter
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under sub-section (14), the
authority may itself carry out or cause to be

under subsection (3).
(15) When a licence is suspended or cancelled
competent
carried out the development works, and after
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adjusting the amount received as 2 resuft of
enforcement of bank guarantee or by disposal
of mortgaged property, recover such charges,
as the competent authority may have to incur
on the said development works from the
promoter and the allottees in the manner
prescribed as arrears of land revenue.”

XXXXX===—~ XXXXX=o== XXXXX

That both the Punjab Regional & Town Planning &
Development Act, 1995 and PAPRA function within their
own spheres, but at times overiap to properly regulate the
construction, sale, transfer, management and completion
of apartments. However, when the licenses are granted to
a promoter to develop a colony it is granted under PAPRA
and the completion is issued under PAPRA, 1995 wherein
rules have been framed in terms of the power granted
under Section 180(i).

Thus, accordingly rules have been framed for issuing a
completion certificate by the competent authority. The
competent authority must check the development in terms
of the license granted and thereafter grant a completion
certificate.

That upon completion the embargo contained in Section

5(13) of PAPRA kicks in whereby the promoter is to
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maintain and upkeep all the roads, open spaces, public
parks and public health services for a period of 5 years
from the date of issue of completion certificate or till the
date they are transferred free of cost to the state
government or the local authority. However, the proviso
clearly provides that upon completion of development
works the competent authority may allow the promoter to
hand over the maintenance of the infrastructure and
services mentioned in this subsection to an association of
residents that are formed U/s 17 — A of PAPRA.

Therefore, a reading of Section 5(13) provides that though
the roads, open spaces, public parks and public health
services may be transferred free of charge to the state
government, but the responsibility is that of the promoter
till it is transferred for the purposes of maintenance and
upkeep to the association of residents formed U/s 17-A of
PAPRA.

It would be pertinent to mention here that the purpose of
transfer of open spaces etc. is only for the name of the
state government to be reflected in the records show that
no third-party rights are created in these but the
maintenance and upkeep is either of the promoter or the

Association of residents.
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That however the answering respondent would like to
categorically submit that even at this stage has not come
where the promoter has even filed any application for
transfer of services to the association of residence who are
already there on the ground, collecting funds from the

residence for the purposes of upkeep of the services.

ISSUE REGARDING HANDING OVER OF SERVICES TO BDA

21.

That the promoter i.e. respondent No. 4 Baba Farid
Colonizers has stated in his written submissions that STP
for the colony Farid Enclave has been transferred to the
Punjab Urban Planning & Developement Authority
(PUDA)/B.D.A. by way of conveyance deed dated
17.03.2017, which is vehemently denied and is incorrect
based on the following

submissions.

That in compliance of the terms and conditions of the
license issued to the promoter and before issuing the
completion certificate, promoter executed two sale deeds

vide vasika No. 4141 dated 17.03.2017 and Vasika no.

4174 dated 21.03.2017 whereby, the following open spaces etc.

have been transferied to the answering respondent:

Sr. No. | Name In sq. Yards. |In Acres

Phase -1

1 Parks 1922.22 0.397

325
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2 Roads, fooipath and; 16363.32
other open area

Total = 18285.54 3.778

Phase - 2
1 Parks and green 3686.63 0.762
2 Roads, footpath and| 14364.79 2.968

other open area

Total = 18051.42 3.73

A true copy of the sale deed bearing vasika No. 4141
dated 17.03.2017 along with its translation is annexed
herewith as ANNEXURE R-1.

A true copy of the sale deed bearing vasika no. 4174
dated 21.03.2017 along with its translation is annexed
herewith as ANNEXURE R-2.

The answering respondent would like to categorically
submit that in said sale deeds only roads, parks have been
transferred to the answering respondent except school,
sports stadium, dispensary, water supply and sewage to
the Government through BDA free of cost.

That it would be pertinent to mention here that apart from
the fact that the land of the STP has not been transferred
the sale deed clearly denotes that the promoter shall still

be liable to take care of these facilities.
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The answering responrlent would like to humbly submit
that the confusion has arisen because while making an
averment in the application filed by respondent no.4, he
has cleverly not placed on record the sale deed in order to
mislead this Hon’ble Tribunal.

That another document which substantiates the fact, that
the STP is still in the name of the promoter respondent
no.4 and is still his responsibility is the layout plan which
is available with the office of the answering respondent. A
true copy of the layout plan Phase 1 of the colony is
annexed herewith as ANNEXURE R-3.

After going through the sale deed and approved lay-out
plan of the colony (Annexure R-1,R-2 & R-3), it also
comes to notice that the land reserved for the STP (area
386.67 Sq. Yards) and water works (area 1044.03 Sq.
Yards) have not been transferred to the answering
respondent BDA by way of these deeds mentioned above.
Further, the layout plan also shows the area of the STP in
the name of the promoter respondent no. 4 even today.
Therefore, as per the provisions outlined u/s 5(13) of the
PAPR Act, 1995 the onus fo maintain the STP works etc.

are still with the promoter, until and unless an application
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is made to transfer the amenities to the Residents welfare
association.

29, That the relevant provisions of the Punjab Apartment and
Property Regulation Act, 1995 are as under for the sake of
convenience:

"5(13) The promoter shall be responsible for
the maintenance and upkeep of all roads, open
spaces, public parks and public health services
for a period of five years from the date of issue
of completion certificate or till the date of
transfer the same, free of cost to the State
Government or the local authority:

Provided that after the
completion of development works in the
colony, in all respects, the competent
authority, may allow the promoter to hand
over the maintenance of the infrastructure
and services mentioned in this sub-section
to an association of residents formed under
section 17-A, which shall be responsible

for management, maintenance, upkeep

of common areas, infrastructure
and common services of the colony.
XXXXX===== XXXXX===== XXXXX

30. That according to the proviso of Section 5(13) of the
PAPRA Act, after completion of development works in the

/ colony, in all respects, the competent authority, may allow
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the promoter to hand over the maintenance of the
infrastructure and services mentioned in this sub-section
to an association of residents formed under section 17-A,
which shall be responsible for management, maintenance,
upkeep of common areas, infrastructure and common
services of the colony, but the promoter never approached
to the Competent Authority for the same till today.

That the aforementioned submission is further fortified by
a perusal of the completion certificate dated 28.04.2017
whereby it is certified that the roads, parks, and water
works have been completed based on the reports received.
However, only the open spaces and infrastructure of the
colony were officially transfer to the answering respondent
on 17" of March 2017. The completion certificates no
records that the “amenities” as defined under the Punjab
Regional & Town Planning and Development Act, 1995
have been transferred to the answering respondent. A true
copy of the completion certificate dated 28.04.2017 is
annexed herewith as ANNEXURE R-4.

Therefore, respondent No. 4 promoter has made incorrect
and false submissions before this Hon’ble tribunal and has
tried to mislead this Hon’ble Tribunal. The promoter is very

much liable to maintain and upkeep of the STP.
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The answering resnhondent will further lead to apprise this
Hon'ble Court that interestingly vide letter dated
12.05.2023 the complainant i.e. President, Farid Enclave
Welfare Society, Faridkot on the letter head of the RWA
that they have registered the society under the Societies
Registration Act (XXI of 1860). Further, vide letter no.
26/2023 dated 14.05.2023 the President of the RWA
submitted that they are maintaining and upkeeping the
basic amenities of these colonies for the last 5 years by
collecting funds from the allottees of the colonies.

Thus, the evidence clearly establishes that the
complainant/ RWA is already operating & maintaining a
bank account bearing no. 0395104000163736 in the IDBI
Bank, Faridkot. IFS code of the bank is IBKLO000395.
Therefore, considering the abovementioned facts and
circumstances that only roads, parks have been
transferred to the answering respondent except school,
sports stadium, dispensary, water supply and sewerage to
the Government through BDA free of cost.

That the perusal of the sale deed’s and approved lay-out
plan of the colony, it also comes to light that the land
reserved for the STP (area 386.67 Sq. Yards) and water

works (area 1044.03 Sq. Yards) has not been transferred



37.

38.

\l
A rov ed ty

pb, & Haryana |,

High Courts
)

o

39.

7

19

to the answering respondent vide these deeds mantioned
above. Therefore, the onus to operate and maintain the
STP lies with the promoter.

Secondly, as per the provisions outlined u/s 5(13) of the
PAPR Act, 1995 the promoter is bound to get permission
from the competent authority to hand over the
maintenance of the infrastructure and services of the
colony to an association of residents formed under section
17-A, which shall be responsible for management,
maintenance, upkeep of common areas, infrastructure and
common services of the colony.

Thirdly, neither the promoter nor the registered welfare
society has approached the competent authority to take
responsibility of the maintenance of the infrastructure and
services of the colony. Hence, the onus to operate and
maintaining the STP and other services lies with the
promoter and the resident welfare association.

Fourthly, as mentioned in forgoing paras that the applicant
i.e. President, Farid Enclave Welfare Society, Faridkot is a
registered society under the Societies Registration Act
(XXI of 1860). The society has admitted that they are
maintaining and up keeping the basic amenities of these

colonies for 5 years by collecting funds from the allottees
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of the colonies and for this purpose the complainant/ RWA
has already maintained a bank account bearing no.
0395104000163736 in the IDBI Bank, Faridkot. IFS code

of the bank is IBKLO000395.

SUBMISSIONS REGARDING THE STP

40. That the applicant's contention that the Sewage Treatment
Plant (STP) in the colony is non-functional and the
sewerage system has overflowed on multiple occasions is
addressed by the answering respondent as follows: -

i It is respectfully submitted that, at the time of
issuing the completion certificate of the colonies
under consideration a report from the Divisional
Engineer (Public Health) was considered, wherein, it
was clarified that STP was installed. Further, as per
the report dated 14.06.2024, the STP on site was
being operated using a generator due to the Punjab
Pollution Control Board (PPCB) declining to issue a
new electricity connection vide letter No. 1064-65,
dated 06.03.2024. In this regard, the Deputy

Commissioner, Faridkot, has issued directions to the

/ PPCB to permit the issuance of an electricity

connection for the STP.
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Furthermore, it has been observed that treated water
from the STP is being discharged within the colony.
However, as per the applicable guidelines of PPCB,
the treated water is required to be utilized for
irrigating green areas, parks, and plantations. iii. It
is pertinent to mention that as per the latest report
dated 05.12.2024, the DE (PH) the work of laying
pipelines to facilitate the discharge of treated water
into green areas and parks has been completed
according to the information supplied by the
promoter and the outlets of the pipelines can be seen
in the parks. A true copy of the report dated
05.12.2024 is annexed herewith as ANNEXURE R-5.
Additionally, it is submitted that the regulatory
authority for matters concerning the functioning and
compliance of the effluent norms of the STP lies with
the Punjab Pollution Control Board. Hence, the
allegation that the colony lacks a sewage treatment

plant is incorrect. The report clearly indicates that as
of 14.06.2024, the sewage treatment plant was
functional and operating on a temporary power

source.
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41. It is raspectfully submitted that the allegation that the

complaints of the society have not been addressed by

PUDA, Bathinda, is denied as being incorrect. In fact, all

complaints raised by the society were duly heard by the

Additional Chief Administrator, Bathinda Development

Authority (BDA), Bathinda, on 02.06.2023.
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buring this meeting, a detailed discussion was held
with the promoters and the residents' welfare
association (RWA) regarding their grievances. In the
said meeting, the Additional Chief Administrator
directed the District Town Planner (DTP), Faridkot, to
halt the construction work of the club and to resolve
the issues raised by the RWA.

The answering respondent would like to price this
Hon'ble court that the Bathinda Developed an
Authority i.e. respondent No. 5 has been taking
action against respondent No. 4 since a complaint
was made in 2023. Immediately on the complaint
and order dated 29/08/2023 was issued by the
Additional Chief Administrator to Check the Site of
the Colony on dated 01.09.2023 and a report was
duly prepared. This Report has been annexed by the

applicant himself at Page 174 (of this Courts file) but
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is again being annexed for the convivence of this
Hon'ble Tribunal. A true copy of the report dated NIL

is annexed as ANNEXURE R-6.

That on 06.11.2023 directions were issued to the
promoters of respondent No. 4 to take action in
order to remove the irregularities and develop
personally asked to bear in the office of the
respondent of 5 on 09.11.2023. A true copy of the
letter dated 06.11.2023 is annexed herewith as
ANNEXURE R-7.

That again on 02.01.2024 the directions were issued
to the promoters to comply with the directions but
no action was taken by them. A true copy of the
letter dated 02.01.2024 is annexed herewith as

ANNEXURE R-8.

The answering respcondent would like to humbly
submit that instead of complying with the directions
of the answering respondent promoter is making
excuses and even making false submissions before

this Hon’ble tribunal.

It is further submitted that License No. 1457-DTP (F) CL-1

dated 13.10.2005 and License No. 1773-DTP (F) CL-1

dated 10.12.2005 were granted for the establishment of
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Farid Enclave Phase-1 (9.83 acres) and Farid Enclave
Phase-2 (9.88 acres) residential colonies, respectively.
Upon completion of development works in these colonies,
completion certificates were issued vide letter No. 2358-61
dated 28.04.2017 and letter No. 3885-87 dated
27.07.2017, respectively.

That the answering respondent would like to humbly
submit that at the time of grant of completion certificate
the STP was built but not functioning due to the low
occupancy and the STP could not operate at its optimal
capacity. This is the reason that was put forth by
respondent no.4 even though it was his duty to operate
and maintain the STP. As per report of SDO(PH) dated
05.12.2024 there is occupancy approx. 60 houses.

It is respectfully submitted that a perusal of the
aforementioned completion certificates reveals that only
the works related to roads, parks, and open spaces were
transferred to the answering respondent No. 5. It is
evident from the above that the Sewage Treatment Plant
(STP) has not been transferred to the answering
respondent to date.

The allegation that the area designated as a green belt or

for the disposal of treated water and waste from the STP
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has beep converted into a colony is incorrect and is
therefore denied. It is submitted that, as per the report of
the field staff and the layout plan of the colony approved
by the cormnpetent authority, i.e., the District Town Planner,
Faridkot, vide No. 2087 dated 29.12.2006, no area was
reserved for a green belt. Therefore, the applicant’s claim
that there is no green belt or land for the disposal of
treated water and STP waste is baseless.

The allegation made by the complainant that the colonizer
has laid a pipeline to discharge untreated sewerage water
into a nearby waterbody. In this regard it is respectfully
submitted that, as per the report of the Divisional
Engineer (Public Health), BDA, Bathinda, the sewage of
the colony is collected in an underground tank at the site
of the STP, which is then pumped onto a land (with
plantation) which is around 1000-1200 feet away from the
colony. The land where the water is discharged has been
taken on lease by the promoter himself.

It is correct to the extent that there is a hotel, namely
Shahi Haveli, located in the SCOs of the colony. In this
regard, it is submitted that Hotel Shahi Haveli is situated
on a commercial site within the colony, which is part of the

approved layout plan issued by the competent authority.
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There is no provision for a separate STP for the

commercial sites of the colony in the approved layout plan.

a. Further, it is submitted that the installation of a grease
trap is mandated as per the norms of the Punjab
Pollution Control Board (PPCB). Any action in this
regard falls within the jurisdiction of the regulatory
authority, i.e., the Punjab Pollution

Control Board.

CONVERSION OF SCHOOL SITE TO CLUB

48. That in the year 2021, Promoters submitted an application
for converting the School site into a Club. It required the
change of the layout plan. Government vide Notification
No. 2560 dated 07.10.2022 constituted a Committee to
approve the layout/building plan of the colony of the

following: -

Approval of Layout Plans/ Zoning Plans and Building Plans|
Layout Plans
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Residentiai/
Industrial/Commercial
Colony, Mega Projects and
Industrial Parks (including
extensions of existing

projects)

Comimittee undes the
chairmanship of CA of
concerned Authority
comprising of following
members: -

1. ACA of
concerned

Authority
2. Chief Engineer of
concerned Circle.

3. Senior Town Planner,
of concerned Circle.

4, District Town Planner,

(Planning).
5. Estate Officer
of

Concerned Authority.
6.Nominee of the Mega
Project branch in case of
Mega Projects.

7. Any other member (if
required) to be nominated

by the Concerned CA.

Reports were received

from the members of the

constituted committee regarding the applicant’s

request. In this regard,

based on the opinion from

STP Bathinda, public objections were invited by

publishing public notices in newspapers from the

339
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public about the proposed conversion of the schaol

site into a club at the request of the promoter. True

copies of the public notices dated 15.11.2022 are

annexed herewith as ANNEXURE R-9.

That no objections were received from anyone. After

considering the case by the Committee, while

revising the layout of the colony, approval was
granted to convert the school site into a club by the
then Competent Authority vide office letter no.

3239-40 dated 25.04.2023 on the following terms

and conditions: -

1. The applicant shall be bound to replace the
existing construction in the existing school site
as per the Punjab Urban Planning and
Development Building Rules 2021 and meet
the setbacks as per the rules;

2.  The applicant shall be bound to put the
building into use only after getting the building
plan approved by the department.

3. The applicant shall be bound to use the club
site only for club purposes for the residents of

the colony.
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4. Tn future, il thera is any court case regarding
the same, then the sole responsibility of the
same will be of the applicant;

5. the site may not be transferred or sold;

6. The site may only be used for public purpose;

7. If the said condition is viclated in future, BDA
will have the right to cancel the change in
layout without notice.

8. If the site is used for any purpose other than
the specified purpose, BDA will have the right
to take possession of the site and punish
under the PAPRA Act;

9. Any other condition may be imposed by the
authority in future to fulfill the above purpose.
A true copy of the office letter no., 3239-40
dated 25.04.2023 is annexed herewith as

ANNEXURE R-10.

C. After the grant of permission for revised layout plan
for construction of a club, complaints dated
07.05.2023 and 19.05.2023 were received regarding
the execution of the development works. Report was
sought from the field staff and to remove the

shortcomings, the colonizer and the representatives
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7

of the complainants were called for parsonal hearing
on 19.05.2023 by the Additional Chief Administrator,
BDA, Bathinda.

d. That after hearing all the concerned parties, the
aforesaid construction was immediately halted vide
letter no. 3830-33 dated. 19.05.2023 till the
resolution of the complaints. Therefore, it is
incorrect to suggest that the owners of hotel Shahi
Haveli are trying to expand the hotel and have
illegally converted school building of colony into a
hotel / club.

That the answering respondent prays that the present

additional reply be taken on record, and they may be

allowed to reserve their right to file a further detailed reply
if so required.

That the answering respondent would like to apprise this

Hon'ble Court that part of the similar issue is pending

before the High Court, on a writ filed by the applicant. A

true copy of CWP no. 5183 of 2024 along with order dated

04.03.2024 is annexed herewith as Annexure R-11.

That the contents of foregoing affidavit are true and

correct to my knowledge, no part of it is false and nothing

material has been concealed therefrom.
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In view of the submissions made herein above, the O.A. under

reply, deserves to be dismissed against the deponent & the

2

DEPONENT . ———
Chief Administrator

BDA Bathinda

answering deponent prays accordingly.

VERIFICATION:

I, the deponent above-named do hereby verify that the contents
of foregoing affidavit are true and correct to my knowledge, no
part of it is false and nothing material has been concealed
therefrom.

: Verified at onthis  day of December, 2024.
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ANNEXURE R-1

Conveyance deed K24409
Stamp: 1000/-Rs. No:605 Dated 17.03.2017

Ravinder Kumar Astam Farosh, Faridkot.

Vide(Kitee) :2

Words: 300 Approx.

This conveyance deed dated 17-03-2017 through M/s FARID COLONISERS, KOTKAPURA ROAD,
FARIDKOT PHASE 1 By way of Sanjeev Kumar son of Hari Chand and Sukhbir Singh son of Mela Singh
resident of Faridkot on behalf of partner firm himself and general power of attorney of remaining
partner's of firm i.e. Rajan Kumar son of Darsan Lal, Ashok Kumar son of Parkash Singh, Balwinder
Kumar son of Jawala Prashad , Vipan Kumar son of Krishna Kumar, Bikramijit Singh son of Devinder
Singh, Paramjit Kaur wife of Pardeep Kumar all R/o Faridkot general power of attorney Through
general power of attorney Registry Letter No: 490 Dated 21-2-2006 registered at office of Sub
Registrar Faridkot is said to be transferor/promoter, Khasra No: 14730/8463/ 19-9, 14731/8464/13-
11, 14734/8467/13-12, 14735/8468/11-7, 8469 min/10-3, 8470min/8, 8458/2min/7-13 Wakya Farid
Enclave Colony PUDA approved KotKapura Road Farid Kot Phase-1 (hereinafter referred as Party No.
1) and through the State of Punjab to which the Transferee (hereinafter referred as Party no. 2) and
these two parties including Administrator is, registered between them.

That party No. 1, owner and promoter of area 9.837 acres of land for the Jamabandi year 2009-10
(M/s Farid Colonizers Kot Kapura Road Faridkot Phase-1) and his license No. 1457 dated 13/10/2005.
That party no. 1 has developed RESIDENTIAL COLONY named as M/s Farid Colonizers Kotkpura Road
Faridkot Farid Enclave Phase-1 at the above mentioned place as per the terms and conditions of this
license. In which underground sewerage, water supply, street light, park and other facilities are
mentioned according to the conditions of the license of the said colony, before the issuance of
completion certificate of this colony, the open spaces of this colony, would be transferred in favour
of B. D. A. Bathinda.

That the details of open areas, sewerage, roads, parks and other facilities of this colony are as under-

349
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Name Area (in Yards) Area (in Acres)
Parks 1922.22 sq. yards 0.397 acres
Streets, Footpath and other open area 16363.32 sq. yards 3.381 acres
Total 18285.54 sq. yards 3.778 acres

were requested to be transferred.
That as per the request of Party No. 1 to the Chief Administration BDA Bathinda, the details of which

are as under:-

The record of roads, parks and open spaces of Farid Enclave Kotakpura Road Faridkot Phase-1 be
registered in the records as per the rules. Take over should be done only after receiving the
development charges take-over be done. As of now, no responsibility is taken for the cost of
development works of Colony.

That according to this resolution no approval is given by party no. 2 to incur any kind of expenditure
on this colony and only is agreed to take the open spaces according to the rules.

That it has come to notice after receiving reports of BDA that all the basic facilities in this colony
have been provided by the party no 1 but maintenance of these basic facilities has to be done by
party no. 1 till 5 years from the date of issuance of completion certificate as per condition no. XXIV
of licence. Even, the ownership of the facilities will be transferred through this deed in the name of
BDA, but these facilities will remain under the control of Party No. 1 and Party No. 1 will be
responsible for providing such facilities in smooth way. Party No. 2 shall take over all these facilities
after the expiry of five years after departmental inspection and if any basic facility is not provided by
party no. 1 then party no. 1 is bound to provide such facility.

That all expenses incurred on registration of this Conveyance Deed shall be borne by Party No. 1.
That this Deed Form APR - License No. 1457 dated 13/10/2005 for developing colony at Kotakpura
road Faridkot, as per condition no XXIV. Promoter shall transfer Non-saleable open space viz. Roads,

parks etc. (except for schools, sports stadiums, dispensaries, water supply and sewerage) free of cost



in favour of the government through B. D. A, if the colony is within the municipal limits. This transfer
shall be made on the expiry of the license or the issuance of the completion certificate, whichever is
earlier. Such transfer shall be exempt from stamp duty. The responsibility for maintenance of open
spaces, parks and roads shall be with the promoter for a period of five years from the date of issue
of the completion certificate, even if the promoter has transferred the site of the parks, roads or
open area.

In the presence of witnesses, both parties signed their respective signatures on date 17.03.2017.

Sd Sd
Sanjeev Mittal and Sukhveer Singh Witness:-1 Vikramjeet Singh
Transferor/ Promoter Namberdar, Faridkot
Sd

Witness:-2 Krishan Kumar S/o Chiman Lal, Faridkot.
Sd
Sandeep Kumar Assistant Town Planner, BDA Bathinda.

Sd

351
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RE-CONVEYENCE

Today date 17/3/2017 Day Friday Time 5:17:41 PM

Mr. Sukhbir Singh presented the vasika to be registered in this office.

Sd.

Sub Registrar, Faridkot

Sd.

Sh. Sukhbir Singh

The text of the will was read to him, who, after listening to the text,

Understood and accepted. Out of the total amount of
Rs: Collected in front of me by cash/cheque/draft. Witness of both the parties no. 1

Bikramijit Singh Numberdar And witness no.2 Krishna Kumar

Identified | know the first witness, who know to another witness.

So vasika should be registered

Date 17/3/2017

Witness Witness



First Party

1

Second Party

The said thumb mark and signature have been affixed before me.

17/3/2017

Vasika no. 4141
Registered vasika pasted on

Jildno. 7877

Sub Registrar Faridkot

Sub Registrar Faridkot

Zaid book no. 1

Page no. 9-12

Sandeep Kumar

7/ TRUE COPY//
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48 ANNEXURE R-2

Conveyance deed K244358
Stamp: 1000/-Rs. No:645 Dated 21.03.2017

Ravinder Kumar Astam Farosh, Faridkot.

Vide(Kitee) :2

Words: 400 Approx.

This conveyance deed dated 21-03-2017 through M/s FARID COLONISERS, KOTKAPURA ROAD,
FARIDKOT Through Rakesh Kumar son of Darshan Lal and Pardeep Kumar son of Darshan Lal
resident partner firm himself and general power of attorney of remaining partner's of firm i.e.
Avinash Rani w/o Parkash Singh, Manju Gupta W/o Sanjeev Kumar, Gursharn Kaur W/o Sukhvir
Singh, Ajay Grover S/o Balwinder Kumar, Sandeep Garg S/o Baldev Kumar, Harveer Singh S/o Milkha
Singh, Ranjna W/o Rajesh Kumar R/o Faridkot general power of attorney through general power of
attorney Registry Letter No:504 Dated 2-3-2006 registered at office of Sub Registrar Faridkot is said
to be transferor/promoter, Khasra No: 14728/8461/5-7, 8462/10-13, 14729/8463/4-10,
14732/8464/2-9, 8465/10-13, 8466/10-13, 14733/8467/2-8, 14736/8468/9-3, Khewat No. 370
Khatauni no. 630 Agwar Dod and Khasra no. 8469min/10-6, Khewat no: 485 Khautani no. 975 Agwar
Jabnia and Khasra no 8470Min/12-19 Khewat no. 486 Khautani no. 976 Agwar Jania Jamabandi year
2009-10 Wakya Farid Enclave Colony PUDA approved Kotkapura Road Faridkot Phase-2 (hereinafter
referred as Party No. 1) and through the State of Punjab to which the Transferee (hereinafter
referred as Party no. 2) and these two parties including heir/Administrator, is registered between

them.

That party No. 1, owner and promoter of area 9.887 acres of land for the Jamabandi year 2009-10

(M/s Farid Colonizers Kot Kapura Road Faridkot) and his license No. 1773 dated 10/02/2005.
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That party no. 1 has developed RESIDENTIAL COLONY named as M/s Farid Colonizers Kotkpura Road
Faridkot Farid Enclave Phase-2 at the above mentioned place as per the terms and conditions of this
license. In which underground sewerage, water supply, street light, park and other facilities are
mentioned according to the conditions of the license of the said colony, before the issuance of
completion certificate of this colony, the open spaces of this colony, would be transferred in favour

of Bathinda Development Authority (BDA), Bathinda.

That the details of open areas, sewerage, roads, parks and other facilities of this colony are as under-

Name Area (in Yards) Area (in Acres)
Parks 3686.63 sq. yards 0.762 acres
Roads, Footpath and other open area 14364.79 sq. yards 2.968 acres
Total 18051.42 sq. yards 3.73 acres

were requested to be transferred.

That as per the request of Party No. 1 to the Chief Administrator, Bathinda Development Authority,

Bathinda, the details of which are as under:-

The record of roads, parks and open spaces of Farid Enclave Kotakpura Road Faridkot Phase-2 be
registered in the records as per the rules. Take over should be done only after receiving the due
development charges. As of now, no responsibility is taken for the cost of development works of

Colony.

That according to this resolution no approval is given by party no. 2 to incur any kind of expenditure

on this colony and only is agreed to take the open spaces according to the rules.

That it has come to notice after receiving reports of Bathinda Development Authority, Bathinda that

all the basic facilities in this colony have been provided by the party no 1 but maintenance of these
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basic facilities has to be done by party no. 1 till 5 years from the date of issuance of completion
certificate as per condition no. XXIV of licence. Even, the ownership of the facilities will be
transferred through this deed in the name of Bathinda Development Authority, Bathinda but these
facilities will be remained under the control of Party No. 1 and Party No. 1 will be responsible for
providing such facilities in smooth way. Party No. 2 shall take over all these facilities after the expiry
of five years after getting departmental inspection done and in the absence of any basic facility party

no. 1 is bound to provide such facility.
That all expenses incurred on registration of this Conveyance Deed shall be borne by Party No. 1.

That this Deed Form APR - License No. 1773 dated 10/02/2005 for developing colony at Kotakpura
road Faridkot, as per condition no XXIV. Promoter shall transfer non-saleable open space viz. roads,
parks etc. (except for schools, sports stadium, dispensaries, water supply and sewerage) free of cost
in favour of the government through Bathinda Development Authority, Bathinda. This transfer shall
be made on the expiry of the license or the issuance of the completion certificate, whichever is
earlier. Such transfer shall be exempt from stamp duty. The responsibility for maintenance of open
spaces, parks and roads shall be lie with the promoter for a period of five years from the date of
issuance of the completion certificate, even if the promoter has transferred the site of the parks,

roads or open area.

In the presence of witnesses, both parties signed their respective signatures on date21.03.2017.

Sd Sd
Rakesh Kumar and Pardeep Kumar Witness:-1 Vikramjeet Singh
Transferor/ Promoter Namberdar, Faridkot

Sd

Witness:-2 Krishan Kumar S/o Chiman Lal, Faridkot.
Sd
Ramesh Kumar, SDO.

Sd
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RE-CONVEYENCE

Today date 21/3/2017 Day Tuesday Time 3:56:26 PM

Sh. Rakesh Kumar presented the vasika to be registered in this office.

Sd.
Sub Registrar, Faridkot

Sd.
Sh. Rakesh Kumar

The text of the will was read to him, who, after listening to the text,
Understood and accepted. Out of the total amount of
Rs: Collected in front of me by cash/cheque/draft. Witness of both the parties no. 1

Bikramijit Singh Numberdar And witness no.2 Krishna Kumar

Identified | know the first witness, who know to another witness.
So vasika should be registered

Date 21/3/2017

Witness Witness
T Yo IRUU 2. sd
First Party Second Party
....... sd....... veereee S,

The said thumb mark and signature have been affixed before me.

21/3/2017
SRR 1o IR

Sub Registrar Faridkot
Vasika no. 4174 Zaid book no. 1
Registered vasika pasted on
Jildno. O Page no. 0
........... (o [P SSURRRTSUTNIN T o ISTURIRRRRRON
Sub Registrar Faridkot Ramesh Kumar SDO

UE COPY//
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ANNEXURE R-4

BATHINDA DEVELOPMENT AUTHORITY, BATHINDA

BDA COMPLEX, BHAAGU ROAD, BATHINDA (151001)
(1.S.0 9001-2008 REGISTERED)

OFFICE ORDER
Letter No: M.P/BDA/BATHINDA/2017 DATED:

COMPLETION CERTIFICATE

The document dated 13th July 2005, issued by the Competent Authority Zilla Nagar Yojankar, Faridkot,
pertains to the development of a 9.837-acre residential colony named Farid Enclave-1, located on
Kotakpura Road, Faridkot. The notification indicates 1307-DTP (F) C.L-1 that by 9th September 2005,
the development work in the colony, including roads, parks, and water works, had been completed based
on received reports. Following this, the open spaces and infrastructure of the colony were officially
transferred to the Bathinda Development Authority on 17th March 2017, as referenced by Wasika number
4141.

It is the responsibility of the Promoter:-

In case of colony to obtain completion certificate from the competent authority to be
effect that the development works have been completed in all respects as per terms and condition of the
license granted to him under Section- 5 in accordance to the conditions given below:-

1. In case during the audit if there are any arrears on payment towards the promoter, He will be
prohibited to pay them.

2. The Punjab Regional Town Planning and Development Act 1995 shall not be infringed.

3. Section (143) of the Punjab Regional Town Planning and Development Act, 1995 shall not be
contravened.

4. The terms of the agreement shall be strictly followed.

5. The promoter shall be responsible for maintaining the open spaces of the colony for a period of five
years from the date of issue of this letter.

6. If the promoter violates the provision/ condition under the Punjab Apartment and Property Regulation
Act, 1995 , the completion certificate issued shall be deemed void.

Competent Authority
BDA, BATHINDA

Registration No. M.P./BDA/Bathinda/2017/ 2358-61 DATED: 28/04/2017

A copy of the above is forwarded to the following for information and further action:-
1. Additional Chief Administrator, BDA Bathinda.

2. Superintending Engineer, BDA Bathinda.

3. District Town Planner, Faridkot.

4. Mess: Farid Colonizer, Farid Enclave, Faridkot

COMPETENT AUTHORITY
BDA, BATHINDA
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ANNEXURE R-5

BATHINDA DEVELOPMENT AUTHORITY, BATHINDA

SUBJECT: P.H.Field Report regarding Farid Enclave Colony Fdk (OA
665 of 2023 in Hon. NGT) [as per field visit dated 05.12.2024]

1. Farid enclave colony consist of PH1 & PH2 which do not have
any bifurcation on site.

2. STP is installed in PH-1 of the colony as per site & the
approved layout plan.

3. STP on site is not running due to the non-availability of power
connection on site.

4. The work of laying pipeline for discharge of treated water of
STP into parks has been completed as per the promoter & the
outlets for the same can be seen in the parks (Photo
Attached)

5. Sewage of the colony has been collected in an underground
tank at the site of STP, which is then pumped into a land (with
plantation on land) which 1000-1200 ft. away from the colony
and the aforesaid land has been taken on lease by the
promoter. (Copy of deed attached)

6. There are many establishments between Farid Enclave Colony
and the langeana drain and an outlet is visible in the drain, but
it cannot be ascertained to which establishment that outlet has
been connected. Report regarding the same should be obtained
from the drainage deptt. concerned.

7. The sewer of shahi haveli is connected with the sewer of colony

as it is a part of approved layout of colony (PH-II).



. O Note ca‘m lite
Address Farldkof Faridkcnt

Date: 12!05;’2024 1T 04 AM
__Accuracy 0.79 meter '
-Note: FE PH-1STP
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98 ANNEXURE R-6

Bathinda Development Authority, Bathinda

Subject: Regarding Farid Enclave Phase 1 and Phase 2
Kotkapura Road, District Faridkot

In regard to the above subject, the Hon’ble Additional
Chief Administrator, on dated 1/9/2023, has given orders to
jointly check the spot of subject mentioned site, in regard to
which, in the presence of Divisional Engineer (JS), the spot of
the above colony was checked. On the spot, none of the promoter
colonizer was present. Regarding various complaints of the
colony, the present people available in the field, have
informed, in regard to which, the report related to complaints
regarding JS Wing (Sr.No.8, 10 & 3), is as under:-

1- The water supply is being given to the colony through pipe
after boring near Sirhind/ Rajasthan Feeder, which is being
given supply through OHSR by storing into dig of the
colony. But there is no such tube well is installed in the
colony and OHSR also does not seem in running condition.

2= On the spot, STP site was found locked. This site is in
very bad condition on the spot and it is seen that it is
closed for a long time. According to the colony residents,
untreated waste of sewer is being disposed off into pPlots
adjacent to STP site.

3- In regard to rainy water, there is no such road gully has
been made in surroundings of the road and in this connection any
Recharging well seems to be constructed. Apart Ffrom this,
whether the provision regarding road gully/ Recharging well, was
given at the time of awarding estimate/ service plan or not,
there is no such record available in regard.

The above spot report related to JS Wing is presented to you for
further necessary action.

SDE (PH) sd/- DE (PH) Sd/-

eniered at Serial No 7,?;74,“.,,1

Date.... L. {- W95 s
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372 60 ANNEXURE R-7

BATHINDA DEVELOPMENT AUTHORITY, BATHINDA
B.D.A. Complex, Bhagu Road, Bathinda

P ———— ———— 1 — o ——— i — 1 {— o — - oo 1

Sh.Pradeep Kumar s/o Sh.Darshan Lal
Through Baba Farid Colonizers Baba Farid Enclave

Kotkapura Road, Faridkot

Sh.Sanjeev Kumar s/o Sh.Hari Chand,
(M/s:Farid Colonizers, Kotkapura Road, Faridkot)

R/o Kamla Street Line,

Bazar, Faridkot

Letter No.C:A:/B.D.A./Bathinda/2023/511/512

Dated 06/11/23

Under the above subject in regard to the colony, in view of
the complaints given by Farid Enclave Welfare Society, Farid
Enclave, Kotkapura Road, Faridkot, the office has received
report from the field staff, which is as under: -

S. Complaint Report of D.T.P (Faridkot)/ Divisional
No. Engineer (JS and Civil)/ J.E. (Licensing)
6 Illegal possession done |J.E. Licensing:- As per report, the

on service lane (common | service lane, in between SCO 19 to 24 and
path) in between SCO 19 | Plot No.10l, by installing gate to that
to 24 and Plot No.101, | street/ service lane, is being used to
may be got released. keep goods/ kitchen goods, whereas as per
the map, it is shown as service lane.

Divisional Engineer (Civil):

Service lane is closed by putting a gate.
7 Copy of C.L.U. may be|J.E. Licensing: - Farid Phase 2, as per
given for wusing Plot|map, Plot No.101 is being used to keep the
No.101l, 102 and 103 as|goods of resort/ kitchen etc. Apart from
a commercial place this, by constructing boundary of Plot
No.102 and Plot No.103 separately, is
being used separately with Dustan Hotel,
whereas Plot No.102, 103 dare part of Phase
2 Farid Enclave.

s Atested

] / ‘
/\1'7—_’»""67 -~ 202V
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Out of the water
supplied to the colony,

Divisional Engineer (JS): As per report,
the water supply is being given to the

luk afresh on the roads
of the colony, may be
construction new.

external and internal | colony through pipe near Sirhind/

obtained illegal | Rajasthan Feeder, which is after being

connections, may be | stored into dig built in the colony,

closed. through O.H.S.R. supply is being given to
the houses. But it is does not seem to
install any tube well within the colony
and O.H.S.R., also does not seem into
running condition.

10 |STP may be done in|Divisional Engineer (JS): On the spot, STP
operational condition | site was found locked. This site, is in
and the flow of | very bad condition on the spot, it seems,
Sewerage outlet may be | that it is closed for a long time. As per
done correctly. the colony residents, untreated water of

sewer is being disposed off into plot
adjacent to STP site.

11 By putting bajri and|In the colony, present condition of the

roads are very bad and the roads are worth
repairing.

.. “|made be
‘& athe sanitation of rainy

Necessary arrangements
got done for

water

In regard to sanitation of rainy water in
the colony, there does not seem any Road
Gully in surrounding of the road and also
none of the recharging well seems to be

constructed along with
the roads.

A %:\. constructed in regard. Apart from this
X i whether the provision regarding Road
b18 ; Gully/ Recharging Well was given at the
ST time of Estimate/ Service Plan or not,

there is no such record available in this

| regard. B
In the entire colony, |In the surroundings of road of the colony,
- toe wall may be | toe wall/ curve are not installed.

irregularities

Therefore, you

found in

are

written that

with

by
the

the
report

removing

accordance above

immediately, your clarification in writing may be presented by
appearing personally into this office to the undersigned till

dated 09.11.2023. Along with this,

the maintenance of parks and

cleaning of vacant plots, may be got done.

Entered at Serial No. L&
ST
Da‘f.e..‘.,l.\,:.ﬁ.-.. V24 7‘7"

£

Sd/-

Chief Administrator,

Certified that this is true & correct

j;é436 AMestel

O |

/|-29-222Y

Translation in English of the original :
in Punjabi/Hjrdi producifbefore ma. BDA, Bathinda
HKulfiip Singh
Advocate
Notary Public
Faridkot
11 SEP 204
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fivr 7 fx s mere Shor foliae 2 wigrs w39t § 393 g9 e T el 9 129 AT
FUREISTs fsrit Wae 3 ve3 a9 34 farmaramng uw figh 09.11.2023 3 TR ST A 1 HF POANEE
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ANNEXURE R-8
63 375

BATHINDA DEVELOPMENT AUTHORITY, BATHINDA
B.D.A. Complex, Bhagu Road, Bathinda
Sh.pPradeep Kumar s/o Sh.Darshan Lal
Through Baba Farid Colonizers Baba Farid Enclave

Kotkapura Road, Faridkot

Sh.Sanjeev Kumar s/o Sh.Hari Chand,
(M/s:Farid Colonizers, Kotkapura Road, Faridkot)
R/o Kamla Street Line,

Bazar, Faridkot

Letter No.C:A:/B.D.A./Bathinda/2023/16-17
Dated 2/1/24

Subject: Regarding Farid Enclave Phase-1l and Phase-2 Faridkot

Ref.: Regarding this office Letter No.511-512 dated;
06.11.2023

Under the above subject regarding the colony, in view of
complaints given by Farid Enclave Welfare Society, Farid Enclave,
Kotkapura Road, Faridkot, the office in view of report from the
field staff, vide letter under reference, you were written that in
accordance with the reports of the field staff, by removing the
irregularities found, present your clarification in writing by
appearing personally to this office to the undersigned on dated

09.11.2023. But you have not presented any clarification +till
date.

Therefore, the competent officer, in view of the
received again, you are written  that by
irregularities found in accordance with the above report
immediately, your clarification in writing may be presented by

appearing personally into this office to the undersigned as soon
as possible.

orders
removing the

S. Complaint Report of D.T.P (Faridkot)/ Divisional
No. Engineer (JS and Civil)/ J.E. (Licensing)
> Illegal possession done | J.E. Licensing:- As ]
: per report
on park and parking in port, on the spot,

the place facing park and parking is being
used for commercial purpose by ‘construéting
shed for resort and on the place, on the spot
on one part of it, bathrooms are constructed.
Apart from this, along with SCO No.24

approved place left for Toilet/ Bathrooﬁ a;
per map, that is being used within the resort.

front of SCO 19 to 24 may
be removed.

B2
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possession

yd 6 Illegal done | J.E. Licensing:- As per report, the service
4 on service lane (common | lane, in between SCO 19 to 24 and Plot No.101,
path) in between SCO 19 by installing gate to that street/ sgervice
to 24 and Plot No.1l0l, | lane, is being used to keep goods/ kitchen
may be got released. goods, whereas as per the map, it is shown as
service lane.
Divisional Engineer (Civil):
Service lane is closed by putting a gate.
7 Copy of C.L.U. may be|J.E. Licensing: - Farid Phase 2, as per map,
given for using Plot | Plot No.10l1 is being used to keep the goods of
No.101, 102 and 103 as a | resort/ kitchen etc. Apart from this, by

commercial place

constructing boundary of Plot No.102 and Plot
No.103 separately, is being used separately

be closed.

with Dustan Hotel, whereas Plot No.102, 103
are part of Phase 2 Farid Enclave.

8 Out of the water supplied | Divisional Engineer (JS): As per report, the
to the colony, external |water supply is being given to the colony
and internal obtained | through pipe near Sirhind/ Rajasthan Feeder,
illegal connections, may |which is after being stored into dig built in

the colony, through O0.H.S.R. supply is being
given to the houses. But it is does not seem
to install any tube well within the colony and

be got done

O.H.S5.R., also does not seem into running
condition.

10 STP may be done in | Divisional Engineer (JS): On the spot,  STP
operational condition and | site was found locked. This site, is in very
the flow of sewerage | bad condition on the spot, it seems, that it
outlet may be done | is closed for a long time. As per the colony
correctly. residents, untreated water of sewer is being

disposed off into plot adjacent to STP site.

11 By putting bajri and luk |In the colony, present condition of the roads
afresh on the roads of| are very bad and the roads are worth
the colony, may be | repairing.
construction new.

12 Maintenance of parks may

[Necessary arrangements
a be got done for the
anitation of rainy water

%\

5

In regard to sanitation of rainy water in the
colony, there does not seem any Reoad Gully in
surrounding of the road and also none of the
recharging well seems to be constructed in
regard. Apart from this whether the provision
regarding Road Gully/ Recharging Well was
given at the time of Estimate/ Service Plan or

not, there is no such record available in this
regard.

In the entire colony, toe

In the surroundings of road of the colony,

toe
wall may be constructed |wall/ curve are not installed.
along with the roads.
_REETE 51 Serial No. { Certified that this is trua & correct
e ‘Transtation in English of the original
Ja. ., 3'7/177‘1” In Punjabiidi producdoefore me. sd/-

H{lin Singh Chief Administrator,
Advocate

Notary Public BDA, Bathinda
©aridiont
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i vay ¢, He: fBFﬂTe'"Ed\‘/ér_nméﬁf and allissues i : 1
dev, ight-wi i i de and our way of bie. Healways stood 3 ! Sstimates i during
P dév; hailed by right-win; Addressing a function our pri : > : il ia ¢ .
rgtu_med home to g‘;?\?}l; Z:E:;Eations gor%f\s ~Ghz§‘ to mark ‘Janjatiya Gaurav living. People should un- pr}de of tribals,” Bhagw: 1 oy D e ide =
nggm neonse JANS  Wapsi campaign to recon- Diwas’ in Jashpur district, derstand this and stand with said. '

pT1 fectively ’) Vi

LOST AND FOUND
| Ranjit Pal $/0 Jashpal R/o St. No. 1, Gurmall Park, Tibba Road, Basti Jodhewal,
Ludhlana dedlare that | have lost my original sale deed bearing Waslka No. 26848

dated 14/03/2000. DDR No. 287973/2022 Dated 14-11-2022. Any person found this
sale deed please contact at my above address. Mobile No. 9888420946

L-G recommends disciplinary proceedings
Delhi BJP seeks FIR against  against ex-CEQ of Dethi Wagf Board

Kejriwal in alleged DJB scam wevoesomeae

NEW DELH|, NOVEMBER 14 3

FEL 8

Delhi Lt. Governor V.K. ‘ g

NOTICE T0 APPEAR/ATTEND PROCEEDINGS OF DLM & SFC- LUDHIANA.
) Saxena has recommendedto Through thi This Is for C Notice f Volga Cycl
. o . I{ S lotice for lolga e
With MCD polls around the the Ministry of Home Affairs Indusiries 474, Industrial Ares-B, Ludhlara to appear in person or through Authorized
corner, Dethi BJP on Monday (MHA)to initiate disciplinary :s:ms‘:magva ba({mdl:‘\le Dislric: _;.:\;e; 3’42?"’ & z-]ﬁau facilitation Council Ludhiana, District
s . A Industries Centre, Ludhlana on 17.11.2022 regarding claim ref it bmitted
alleged that there was a scam proceedings against IAS of- imantPyvah Enapiss 168, Industial At6-B, udhiana, Act 2006 bearing e
0of Rs 20 crore in the Delhi Jal ficer SM. Ali for allowing il- no. Ms?”"ﬂi? K :smaent il stgﬂns o omils 1o appear as above then arbitration
5 . . proceedings shall be conducled as 23 & 25 of Arbitratic Concili
B‘:) all;&‘ :ema?dlréan Hﬂ?t - i l‘%g?q‘fesomuo(ns“ﬂ;eze‘l}ll“ ) . K award shall also be passed on the If:s;ss of evl‘dancs ha(zra i|_I Rlon's ConcsaonAct snd
sho! e registered agail Board (DWB; e | . ¥ it
the Chief Minister of Delhi fore when Lt. Governorinter- - behest of its then Chairman ~ = - s

- Member Secretary cum General Manager
District Industries Centre

Industrial Estate Ludhiana Ph.no.0161-2540695
Email Id: dicludhlana5@gmall.com

Ludhiana. msefc@gmail.com

and the then Chairman of Jal  vened.The BJP leader stated  Amanatullah Khan, during - report in the

same matter ment was published and
Board. Arvind Kejriwal. that a scam was going on in

his (Al's) tenure as CEO of hasalsofound that SMUAli,  recruitments were made -
Addressing aa press confer- Ja) Board since about 2015, the Wagf Board, an offiial asCEO and Memberofthe against it during S.M. Ali's
ence, Leader of Opposition under which crores of rupees  source said on Monday. DWB, executed the illegal tenure as CEO and being |7k i
in Delhi Assembly, Ramvir were embezzled with the  Ali has been accused by  resolution passed by the the CEO, it was his duty to /\Azeoms z e d
Singh Bidhuri said, “In the ~ connivance of Jal Boardem- the CBI ofindulginginacts Board for appointment object to the illegal resolu-{/ F% & 2
first place. Delhii Government  ployees, fund collector agents ~ of Omission and Commis- of Mehboob Alam as the ~ tion passed by the Board i /
is not getting the accounts  appointed by Jal Board and ~ sion, that include, not op- CEO and also formally its meeting, where Ali wad
of Delli Jal Board audited officials of a private bank.He ~posing theillegal resolution  handed over charge to also present as Memb
since 2015-16 cven aftersev-  said that the consumers who  passed by the Board forap- him as his successor,” the Secretary,” the source sm{]
eral letters of CAG, whilethe  used to come to the Jal Board
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pointment of its CEO and ~ souxce said. However, he signed tl) Jﬁ Pae
debt on Delbi Jal Board is  offices to deposit bills at the ~ several other contractualstaff ~ The advertisements pub-  minutesthatresolved toissie o e B
also increasing. Today Jal  kiosks of private companies,  in blatant disregard of his lished for the post of CEO  advertisement for recruitmeny =
bhoard has become a den of — this company used W deposit  responsibilities The L-Ghas  wasin violation of the Delhi  of CEO, whichread ‘Resoly m“ﬁf’@?mm“ 2 SRS i
corruption,” he said.State their cash and checks in fake recommended disciplinary  Wagf Act and Rules and - thatadvertisement published \ |\| s gfu?mf“}fa?lé;‘im‘ "“’E,ij“&
spokesperson Ajay Schrawat  accounts, which was known proceedingsunder Rule16of - apart from appointing the  forthepost of CEOis ratified N
was 2lso present during the  to the Jal Board staff, but the CCS(OCA), Rules 1965, CEOQ, the said advertise- and Mehboob Ala (retived
press conference.Bidhuriszid  this thing could not come  thesource said.“‘Emanating  ment also formed the basis — IPS)be approved for the post epeasiger -
that corruption of fresh Rs 20 out because everyone's share — outofthe CBlinquiry against ~ for other staffon contractul - of CEO in the office of Delhi N W?%;Tv&i;r mw !
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X dawel] qa-i
#, sitwel) forer @R uel 3l 4. 188674518
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In the Court of
Sh. Inderjeet Singh
Judicial Magistrate

eotice  F |
i1, No.JC-523056F Sub Vijay Kumar wrgat (waw
. Madhu Bala kumari Wl Sunil Smt. Surender Kaur wife. of No. a S FGraH (

S . Katoch resident of VPO Ramgarh 5
Kumar PRI HaNo. GN 0200602, 14396134N Rank NK/DMT | Sroft) G ket qwstaT

SN | Sikri* Tehsil Mukerian District + RO, ST BT
Mohaits - Lakh Singh resident of | Hoshiarpur ( Punjab) in my service bl ;

: First Class-3 | Bhst06.1001 81 t1038) W U T ¥ wed A a2
foag Mo 5. PO Gaya RS, Tehsil vl Kahtti, PO: Phagwara| record my daughter name wrong- wimer (few) - & x ® o
Sadar Gaya, Dist Gaya (Bhar) Pin  pice. yapurthala - (Pb) have | ly recoricd 55 lokits nstesd of (Mt mtwew et : Jalandhar - PR sis fsemuite gy S 97 26 o o) aer-are wfy
823002 2 I, &R & b changed name’ from Smt.| gepica vid fidavi N [ 179720027301 16112022 2671272022 L= CNR No. PBJL03-0199413021 6 B 1 FN A9-39 B aren
VR A Reré A A TR shita Vide affidavit No. IN- . . Lo s U nelta s, 2. 9 | Next Dae: 21.12.2022 o < s
Py 23 W@ weRp  Surender Kaur to Smt.| ppagoges16530936U dated 07 |, % T % Yo TR W qw e i, 3. fae i Yge e ext Dage: 2112. 3 Wl Al aY) (4030)
/111902 3 W ol Surinder Kaur. All concerried | Noy 2022 before notary public | % T 1. wtai, el | B e i s, e fy PKF FINANCE L.TD. . e - . g
11201980 T WARAZI are notes. B771)| oo e, foren e fes. Wl ( ) VERS Tt aferz:'nrfsewm#? niErget, aféar ‘
'I.uo. 15727288N Rank LNK Name ¢\ b oin e $/0 Johns Masih || parvati  Devi p——_ ™ S AT E LA, 775 S TS, MANPREET KAUR S BT &, 1773°DTP(CL A 7 8w 3
"opalghat Harshal Vijay Farfl veo R/o Vill. Kahlwan, PO. Miani, | | > A T ¥ AuT 83/81, 43 46T 118, 399 wRar] PUBLICATIO‘!’ ISSUED TO | [f=t 10.12 20 = ’a
batur, Tehsil Patur, Distt. Akola 3 g S »| No.15151948F Hav (GNR) Jitendra forwa:- e A T frd ] [ 1979 12 (4-19), We dvw o2, 3wt dwa] | - Vo ) i g Fuat, B T 2 0Ty § .
(Mahorashira) Pin 444501 % Teh. Dasuya (Hoshiarpur) | kymar resident of Village Katari uﬁéwh = 129, 353 473 48713/6/1(5-11) 14 (3-16)| Manpreet Kaur\ HEI WUTEE B-nr@e &9 rgs Tt |9 fr adle 5 -
TN, TR b o G PUnab have changed my| kil Near Ambedkar More Po Gaya | T mﬂﬁﬁl R m;r/mu)@aﬁzn,m = \ : ﬁfﬂfgﬁw %ﬁvm o St o Tg S T
: S h 5 s “v Ve g Feliene # sRem 15/2(3-10),16/2(6-5), “ . HETt, gTge a5t STER
1431022 e ovf fprd 8 gy aMe .from Sukhwinder to |- Tehsil & District Gaya (Bihar) in ST 3 9 9 v ¥ s @ | |279/276, 438 s 390-391, wrawsas| | W/o Satnam Singh R/o HLNo. | [ #ist 3, 7 fenr coay fewrg) [Arzt 13 05 2 133
T Mangs A R Manas  UkPwinder Khosla. All con-| my husband service record MY |6 1 e e g | [279/17 (9-8), 49 73/2072, as| | 32, vill. libra teh, khanna Distt. "'gm" dB- G
HARSHAL POPALGHAT of o . Co'med Please note.  (1883) | name wrongly recorded as Parvati it el # Thr g T g o] g%z;ig;m”wz"‘ ludhiana. \ gfos. warq:m aﬁ'rmﬁ;? f;;?g mm":' Sty
2 U, Barinderjeet Singh Sidhu $/0 | Devi instead of Parwati Devi Vide [ srafw ar=1 <emricl it sudt 2 | | oy neooss (2-18)a5mmaorusey] |  Imabove titled ca g“m & g 3 5t sl ke i
4 Suchitea ¥ No. 154870200 rorie B3IBIT SIngh R0 St.No. 6| “affidavit No IN- | 1 T G et = 1w 3 g [ (2-2), 10/1/2/2(0-7), ez g 1897186 C]?"'d not bcdmed' A S Shea- ey mmgfg; Eésoerfea e Sy 7
OFR Name yanta Kundu b v, WoNO- 1. Sarabha  Nagar | PB42674275859412U dated 14 |Fm & i 3w m e miom oy ﬁ?ﬁﬁ-ﬁmﬁﬁ;&)ﬁﬁ% :,:r‘s ::c::ihr:':l‘_;‘l’l": g 2| frautfas peidild
Garalachi Pur, PO Chousa, Tehsil & Malout (Sri Muktsar Sahib) | Nov 2022 before- notary. public | ¥sme Tl v s gy yaf [ 150,371 ez or/2s (7-11)| [ 21.12:2022 at 10,00 gm. Nz
Distt. Bankun Punjab; changed my name to| Pathankot. @ e & g e A 3t wig | §10r/4 (8-0) oot g il fega | For details logion t huns: /inonl |
. Bankura (W.B.) Pin 722142 TR jab; changed m ot g e < Fom A Sewra 470 685, 3o 9| . For ogon 16 heups:/Might} | T3y
A, BR b e R Barinderjeet Singh. - (3668) |1, No,13625558X. L/Hav Girish anhiiieg & sore| |yt 200708 2 2 COzr(_cif:rgoy.in/'llfs= district_ : 2
14112022 37 4ol Roré A 3w 1, Jyoti Rana Daughter “of | Chandra Bhatt resident of Village S & £ W & O | o s e notice & district=Jalandh OTICE
T Suchitra ¥ TR SUCHMRA ~ Ramesh Kumar Verma R/o D-| Aanand Vihar Jaspur  Khurd mﬁ%ﬁ%ngm %mmm Dulgd, lhlgl:!nl};:f wl‘lsmzf (UIoSRulco
: i 5 7 1 g f \JIvE X N erjeet ingh A - &
KUNDU T T30 %1 @) S, New Model Town, Kashipur 'Po Kashipur . Tehsil |m aumemm arrerm smiemard 3 fofm e e sty an e it mme;g . Judicial Magistrate || . In the Court of Sh.

@ e PR e g Extension, Near S.0. High'l Kashipur District U S “Nagar [ 16,12.2022 %1 srase o woverr o o m““*”-”;m ? oo First Class-3, Jalandhar || Gagandéep Si
i A ofen iR @ . School, hereby declared that | (Uttrakhand) in my service record |zemam &1 wife 3 37 % < 4 wamen| |27 2 ST e ] ¢ o b

= TABE W T fegawr i 3 Civil | Senior SE=T
<t @) 43 337 5% gk ke have changed my name from | my Son name wrongly recorded as |mrtardt st i wré < = freagam ;Wﬁmﬁﬁ,ﬁ;agv‘m Divisi:;n')l.lggle{(ngm . e Y &l
@3 ¢ uem o e fo T P Jvoti Verma to JYOTI RANA for | Vaibhav instead of Vaibhav Bhatt [ wet & srdai i a Frg a1 ﬁamgrwmwmgg i e ourt, |laripr w”mﬁ“ﬁﬁaﬁgﬁ? d
¥ i e o ¢ |fezawm s A fers : d har . 3
b e wh all future purposes.  (4191) | Vide affidavit No.IN- W Tt (ve gt ) | | : . ok Ulo5 Rul ST, JUBE Iforls 7 : ;
) '.. weh et o I, PARAMUIT KAUR wife of!| PBA2332882008213U dated 12 | feraresar, e i (few.) e 08112022 G R T w3 ((s:cc':;fo:oc?.:cc)) CNR No. ,:'n.:l[,;)z(-ur);wo‘).zozz faor gge TR s aew T
“sndip Kaur fr b it - 1 ) b o . exi £ 05.12.202. DY g T e A A s
«rte i) il qo e Service No:3387506N Rank:| Nov 2022 before notary public e arders betoo11202 | | T the Court of Aashish ARVINDERSINGIT 2| [F0¢ 5 trag o o @ oy oo I
813 3% T W W Mandeep  EX-Naik, Name: Shapinder pal | Pathankot. (aa42) g w7y wita sz )| | Saldi Additional Civil . VERSUS o Y R S5 It nr wemge
e Singh resident of: Village: | | No. 15612856F Hav Rajesh Kumar [ Judge (Senior me{\ANJRlAumccoz\m\m g "'?a’:?:"gl‘v?sm%;m@ l
% : " 3 ion i e fegt S
Adnawali PO: Bhawanipur! presently residing at 18 Guards Division), Amrits: Punjab, Rm':)\'i';ls;;lmn 24 (3) of famt o S o & fair . l
v Snghbansio IR o e punab| Cfo. 56 APO Kapurthala d ar PUBLICATIONISSUEDTO: | |, o1 <l 53 &t vt 5agty, S
tedll e wede mard agda h;ve“ ‘-:han::d a"?;' ;::e! Punjab(India) ha; declared tha;: Rule 20 CPC) CNR No. PBAS02-004279-2022 1. Eu;nnnrsl‘onintliﬁglzg;\g;n SFQ:PW feaeﬁ&e‘tmsr‘ql ; y
Y g = 3 H " . 1 Date: 2 ) any | 157 Q7 578 et get §
v T AMWE (o \RAMAT KAUR TO| name & dateof birth of my mothe i fiu g etts furieaier| | o the Court of Ms Si. Archang Walo s p| | nou B Prop. Neha Rana W | | it g oy * ™ 7 1 o
% hjeors Singh Bansro T R £ ! has b Iy entered as | fur = Pt of. Ms. S Te BT © Dharam Pal | | Kanwardeep Singh Shop No. 3 and By — L] : !
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61
ANNEXURE R-9

Public notice

It is hereby informed to all the general public that a development plan has
been issued for the development of a residential colony named Farid Enclave
Phase 2 (9.88 acres). 1773-DTP(F)CLA was issued on 10.12.2005. Now the
company/firm/promoter has submitted a request to convert the school site in
the approved layout of the colony into a community club , which is under
consideration of this office. This office is hereby informed that if any person
has any objections, they should file them in this office within 30 days from the
date of publication of the notice. No objections received after the specified
date will be entertained.
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ANNEXURE R-9
Public notice

It is hereby informed to all the general public that License No. 1773-DTP (F)CL-
1 was issued on 10.12.2005 for development of residential colony named Farid
Enclave Phase 2 (9.88 acres). Now the company/firm/promoter has submitted
a counter-request to this office regarding conversion of the school site in the
approved layout in the colony into a community club, which is under
consideration of this office. Through this public notice, the general public is
informed that if anyone has any objection in this regard, then it should be filed
in this office within 30 days from the date of publication of the public notice.
No objections received after the specified date will be entertained.
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ANNEXURE R-10

Bathinda Development Authority, Bathinda
BDA Complex, Bhagu Road, Bathinda

T
Sh.Pradeep Kumar S/o Sh.Darshan Lal
C/o Baba Farid Colonizer,

Baba Farid Enclave, Kotkapura Road,
Faridkot.

2. Sh.Sanjeev Kumar son of Sh.Hari Chand
(M/sBaba Farid Colonizer, Kotkapura Road,
Faridkot) R/o Kamla Street Line,

Bazaar, Faridkot.

Letter No.C.A.:/B.D.A./Bathinda/2023/3839-40

Dated; 25,04,2023

Subject: As regards revision of layout plan of
Farid Enclave Phase-1 and Phase-2,
District Faridkot.

Reference: Regarding application dated
06.09.2022 of the partner/shareholder

of the firm.

On the above captioned subject, it is
hereby informed you in the app!ication by the
applicant wunder reference that the competent

authority has granted approval as regards

15
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changing school site into a club in the approved
lay-out plan of Farid Enclave Phase-1 and Phase-
2, District Faridkot on the basis of the

following terms and conditions:-

1. The applicant shall be bound to make
alteration 1in the construction raised in
the school site as per the Punjab Urban
Planning and Development Building Rules,
2021 and for fulfilling the setbacks as per
rules.

2. The applicant shall be bound to use the
building only after getting approved
building plan from the department.

3. The applicant shall be bound to use the
club site for the club purposes of the
colony residents only.

4. If any court case should be filed in future
pertaining to the above, then the applicant
shall sclely be responsible for the same.

5. Neither the site can be transferred nor it

can be sold.
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The site can be used only for public
purposes,

If the abovementioned terms and conditions
should be wviolated in future, then there
shall be an authority with the B.D.A. that
it can reject alteration made in the lay-
out without any notice.

If the site shall be used for some other
purpose other than the purpose prescribed
for the same, then there shall be an
authority with the B.D.A. that it can
receive possession of the site and can also
punish as per PAPRA Act.

For fulfilling the above mentioned motive,
in future, the authority can also impose

any other condition.

Encl: Revised Lay-Out

Sd/- Additional Chief Administrator
B.D.A. Bathinda

Certified to be True Translated Copy

Jorepth=

Advocate
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ANNEXURE R-11

.. IN THE HIGH COURT OF PUNIAB & HARYANA AT CHANDIGARH

1.
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CWP No. _ f_[ BT of2024

MEMO OF PARTIES

Farid Enclave welfare society through its President Nirmal Singh Chahal aged
about 55 years S/o Daya Singh R/o House no.62, Farid enclave, Faridkot
(Rural), Faridkot. Punjab 151203. Aadhar No. 2431 8842 6849 Mobile no.

9988300304

...... Petitioner

Versus

State of Punjab through Additional Secretary of Housing and Urban
Development, e+t | Sedd, ckmiia»/lw

Chief Adnunistrator, PUDA, PUDA Bhavan, Sector-62 Mohali, SAS Nagar,
Punjab.

Chief Administrator, Bathinda Development Authority (BIDA), Room no. 102,
First floor, PUDA Bhavan, Sector-62 Mohali, SAS Nagar, Punjab.

Additional Chief Administrator, Bathinda Development Authority (BDA),
Room no. 201, PUDA/BDA Complex, Bhagu road, Phase-1, Bathinda.

Deputy Commissioner, Faridkot.

District Town Planner (DTP), Zila Parishad Complex, First floor, Faridkot.
Additional Deputy Commissioner, Faridkot.

Environment Engineer, Punjab Pollution Control Board, Bathinda
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9. Sanjeev Kumar S/o0 Hari Chand M/s Farid Colonizer, Kotakpura Road,
Faridkot R/o Kamla Sireet, Line Bazar, Faridkot.

10.  Pardeep Kumar (Lucky Kataria) S/o Sh. Darshan l.al C/o Baba Farid
Colonizer, Baba Farid Enclave, Kotakpura Road, I'aridkot R/o House No. 220,
Adarsh Nagar, Old Cantt. Road, Faridkot.

11. Aarsh Sachar S/o Not known, Shahi Haveli Hotel, Baba Farid Enclave,
Kotakpura Road, Faridkot.

12. Anju Sachar W/o Aarsh Sachar, Shahi Haveli Hotel, Baba Farid Enclave,
Kotakpura Road, Faridkot .

.Respondents

Chandigarh
Dated: 19.02.2024

Al
(ONKARSINGH BATALVI)

¢ P635-1995 @,‘,ﬂy
(DAMXJWM

JEET SINGH BATALVI)  (HARPREET SINGH SANDHU)
PH230560 PH-3640-2022 P-1680-2022
Advocates
Counsel for the Petitioner
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Civil Writ Petition under Articles
226/227 of the Constitution of India
for issuance of a writ in the nature
of Mandamus for directing official
respondents to take action against
private respondent no 9 to 12 who
have illegally converted school
building into commercial hotel shahi
Haveli, have also done illegal
encroachment of common area of
colony i.e Religious Building Plot
no 101, Toilet near SCO No 24,
Converted Street into Kitchen of
Hotel Shahi Haveli Behind Sco no.19-
24, Encroached upon land of water
Tank and have built residential
quarter of their caretaker,and have
sold the land left for STP which is
violation of approved plan and
Mapand to direct official
respondents to remove illegal

encroachment done by private

387
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respondents which are causing great
hardships to petitioner.

Further operation of illegal hotel
converted on school building be
stayed, till the pendency of this
Wwrit petition.

Any other suitable writ, order or
direction as this Hon’ble Court may
deem fit and proper in the facts and
circumstances of the present case be

issued;

RESPECTFULLY SHOWETH:

1 That the petitioners are resident of
state of Punjab and thus being citizen of India
are entitled to invoke extraordinary writ
Jurisdiction of this Hon’ble Court by filing the
present writ petition under Articles 226/227 of

the Constitution of India.

2. That the colony residents of Farid

Enclave Phase 1 & 2 formed a resident welfare

TRUE SCANNED COPY OF THE

ORIGINAL
PHHC, CHANDIGARH



Ankur Randhawa
2024.03.02 16:15

n

association named “Farid enclave welfare s6cieky™
to manage the colony and got registered from
general manager district industries according to

the instructions and regulation of Punjab

government. Copy of registration Certificate

dated 07.10.2022 is annexed herewith as Annexure

P-1.

e That as per the instructions, rules of
PUDA and approved MAP in the Farid enclave
kotakpura Rd, Faridkot the land left for the
nursery school was given to the society named
“Shri Balaji education society” on lease for 99
years dated 14.05.2012 from 14.05.2111 as per the
terms of this lease a building was constructed
here and a play way school named “Bachpan” was
running. During COVID times the said school was

closed.
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4. That Private respondent no.9 and 10 who
are colonizer moved an Alleged application to
obtain permission to convert Bachpan school into
a club. Copy of permission vide letter dated
25.04.2023 is annexed herewith as Annexure P-2,
That petitioner also got to know private
respondent formed other resident welfare society
named as “Farid enclave resident welfare society”
which does not include the residents of the
colony and 1s neither registered as resident
welfare association in the records of BDA,
Bathinda Thereafter petitioner society has sent
various letters and representation to official
respondents for cancelling the wrongful
permission (annexure P-2), it was also requested
to remove the illegal encroachments made by the
persons in the colony. Copy of representation
dated 14.05.2023 is annexed herewith as Annexure

P-3. Tt is pertinent to mention here that the
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respondent BDA, Bathinda issued directions to
stop the ongoing construction work to convert
school into club vide letter dated 19.05.2023.
Copy of letter directions dated 19.05.2023 1is

annexed herewith as Annexure P-4,

6. That even after the directions (Annexure
P-4) construction of converting school into club
was not stopped. Petitioners also informed about
said violation of directions by giving
representation dated 22.05.2023 with photographs.
Copy of representation dated 22.05.2023 is
annexed herewith as Annexure P-5. Despite
submitting representation to official respondents
no action was taken against said violation of
directions. Due i5) inaction of official
respondents, private respondent has completed
construction of the club and has named it as his
commercial hotel “Shahi Haveli club” illegally

against the approved plan. Even according to the

15
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permission letter given by official respondents
(Annexure P-2) the said club was to be used only
by the residents of the colony but the said hotel
is made for public use and is used commercially
and is booked for outsiders which is causing
great nuisance to petitioner. As loud music is
played during night hours and cars are parked in
front of main gate of enclave which causes great

inconvenience to residents.

*. That even as per the approved plan and
map of colony there was the place for religious
building at plot no.101, parking and park in
front of S5CO no.19 to 24 and service lane between
plot no. 101 and behind SCO no.l9 to 24, when
plots were sold to the residents, but which has
now been encroached by private respondents and is
causing great inconvenience to petitioner. Copy
of approved Map of colony is annexed herewith as

Annexure P-6.
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8. That even as per no objection

certificate issued by Punjab Pollution Control

Board to respondent colonizer there should be 7

kanal land each in phase 1 and phase 2 ie total

14 Kanals of Land for plantation development of
green belt and STP but there is no land present
for STP and plantation and no sewerage treatment
machinery is present as per map and NOC, which is
i1llegally sold by colonizer. Copy of NOC dated
23.08.2010 issued by Punjab pollution control
board is annexed herewith as Annexure P-7 colly.
That all these acts of private respondents are
causing problems to petitioner as basic sewage
facility 1is not available to them because of
respondents. Petitioner also submitted the
representation to respondent BDA, Bathinda

regarding 15 problems faced by colony residents
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on 24.05.2023. Copy of representation dated

24.05.2023 is annexed herewith 4s Annexure P-8,

9; That thereafter respondent no.4 visited

the spot. The action report was sent to
petitioner. Copy of action report dated

06.06.2023 is annexed herewith as Annexure P-9.
As per action report official respondent asked
respondent no.6 to send a detailed report for
solving point no.1 of representation Dated
24.05.2023 (Annexure P-8) and made 6-member
committee including 3 members of soclety and 3
members who encroached various places in colony,
to solve problems listed from point no.2 to 15
(Annexure P-8). Petitioner raised objection to
this committee by giving representation dated
09.06.2023. Copy of Objection representation
dated 09.06.2023 is annexed herewith as Annexure

P-10. Every time when petitioner approached

Ankur Randhawa
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official respondents the matter was delayed on
pretext of seeking reports from different
officials. Therefore, despite passage of time not
even single issue faced by petitioner is solved.
Petitioners also sought information from
official respondent no.3 and respondent no.6éunder
the RTI act,to provide the copy of application
and other documents in which request was made to
convert colony school into a club. That as per
information received from both the respondents it
1s pertinent to mention here that they have not
received any request letter in the regard of
converting school into club. Copy of information
received under RTI dated 14.06.2023 and
23.06.2023 is annexed herewith as Annexure P-11

colly.

10. That petitioner also submitted

representation dated 30.06.2023 to official
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respondent Deputy Commissioner, Faridkot. Copy of
representation dated 30.06.2023 is annexed
herewith as Annexure P-12. Petitioner also sent
representation to official respondents dated
24.07.2023 and 19.10.2023. Copy of representation
dated 24.07.2023 and 19.10.2023 is annexed
herewith Annexure P-13 and P-14. That even
respondent no.5 has also issued notice U/s 39(i)
of Punjab Apartment and Property Regulation Act,
1995 against private respondent no. 9 and 10 but
still no action isa taken against them. Copy of
notice dated 31.07.2023 is annexed herewith as
Annexure P-15. In this notice Respondent no.5
have admitted that club site building approval
plan have not been obtained, which clearly means

it is illegal encroachment.

Jeal That private respondents were issued

completion certificate by BDA, Bathinda dated
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28.04.2017 and 27.07.2017 for phase 1 and 2. Copy
of Completion certificate dated 28.04.2017 and
27.07.2017 is annexed herewith as Annexure P-16
colly. That even at time of issuing this
certificate development work of the colony was
incomplete. Despite repeated requests to the
official respondents and private respondents to
complete the work no action has been taken and
petitioner and other residents are forced to face
hardships. Even the grace period of 5 years is
completed and all the common areas have been
transferred to BDA, Bathinda. Therefore,
converting school into club which is common area

of colony is illegal.

12 That vide letter dated 12.09.2023 by
respondent no.3 it is admitted that school 1is
illegally converted into commercial hotel and

plot no.101,102 and 103 are residential which are
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being used commercially. Copy of letter dated

12.09.2023 is annexed herewith as Annexure P-17.

13. That petitioner also sent detailed legal
notice on 31.10.2023 to respondents but no reply
is given to petitioner regarding same. Copy of
legal notice dated 31.10.2023 is annexed herewith

das Annexure P-18.

14. That it 1is pertinent to mention here
that respondent no.3 vide letter dated 02.02.2024
have admitted the following points-

1. That parking space in front of SCO no.19 to 24
have been illegally encroached.

ii. That there is service lane in between SCO no
19-24 and plot no 101 as per approved plan and
map. Which is now being used as kitchen and gate

1s installed which is encroached.
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iii. That residential plot no 101,102,103 is
being used as commercially by extending kitchen
of commercial hotel.

iv. That STP site is locked and is in depilated
condition and 1is not 1in working condition.
Sewerage untreated water is over flowing in plot
front of STP site.

v. That Road condition in colony is bad.

vi. That no road gully is constructed and
recharging well.

vii. That there are no tow walls installed around
the roads in colony.

Copy of letter dated 02.01.2024 is annexed
herewith as Annexure P-19, Despite admitting the
illegalities done by private respondents no

action is taken by official respondents.

15, That all above illegalities and

encroachments done by private respondents is

Ankur Randhawa
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causing harassment and mental agony to
petitioner. Even illegal Hotel made by private
respondent no.ll and 12 is operational every
night hotel is booked for functions and Loud DJ
is played which is causing nuisance to petitioner

and other residents of colony.

16. That the petitioner raises the following

substantial questions of law: -

i) Whether action of official respondents
for not taking appropriate legal action
against the private respondents is
illegal and smells their active
connivance with private respondent in
their irregularities and illegalities?

LI} Whether action of Private respondent
doing illegal encroachment of common
area of colony is violating

constitutional rights of petitioner?
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iij) Whether issuance of NOC and clearance
certificate by not verifying the actual
situation by official respondent 1is

1llegal?

17. That the petitioner has no other remedy

of appeal/revision except to approach this

Hon’ble Court by filling the present petition
under Article 226/227 of the Constitution of

India.

18. That the petitioner has not filed any
other similar writ petition either in this
Hon'ble Court or in the Hon’ble Supreme Court of

India or in any other Court.

On the facts stated and submissions made above
and others to be made later, it is respectfully

prayed that this Hon’ble Court may be pleased to:

(1) writ in the nature of Mandamus for directing

Ankur Randhawa
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official respondents to take action against
private respondent no 9 to 12 who have illegally

converted school building into commercial hotel

TRUE SCANNED COPY OF THE

ORIGINAL
PHHC, CHANDIGARH

401



402

Ankur Randhawa
2024.03.02 16:

shahi Haveli, have also done illegal encroachment
of common area of colony i.e Religious Building
Plot no 101, Toilet near SCO No 24, Converted
Street into Kitchen of Hotel Shahi Haveli Behind
Sco no.19-24, Encroached upon land of water Tank
and have built residential quarter of their
caretaker, and have sold the land left for STP
which is violation of approved plan and Map and
to direct official respondents to remove illegal
encroachment done by private respondents which

are causing great hardships to petitioner.

ii) Issue a writ in nature of mandamus for
directing official respondents to remove illegal
encroachment done by private respondents. -

~ Shed and toilets in front of SCO no 19 to 24

- Encroachment of service lane in front of SCO no

19 to 24 and plot no.101

- Encroachment from plot no. 101, 102 and 103.

15
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- Encroachment from area of water works which is
illegally converted into residential quarters.
1ii) Issue a writ in nature of mandamus for

directing official respondent to repair roads

of colony.

iv) Issue a writ in nature of mandamus for
directing official respondents to stop

operation of illegal hotel converted by

private respondents.

v} filing of the certified/typed copies of
Annexure attached with writ petition may

kindly be dispensed with;

vi) Service of advance notice of the writ

petition on the respondents may kindly be

dispensed with;

15
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. vii) Costs of the petition be awarded in favour of

the petitioner and against the respondents.

/\/J y v / .1/’“ .ﬁ
Chandigarh .. Petitionei(7wfﬂﬂi>)
Dated: 19.02.2024 4/t
pigtd \yijz’/’,”’
(DAMANJEET SINGH BATALVI)  (HARPREET SINGIH SANDHU)
PH230560  PH-3640-2022 P-1680-2022
Advocates
Counsel for the Petitioner
VERIFICATION:
Verified that the contents of paras 1 to 1§ of
the writ petition are true and correct to my
knowledge and is believed to be correct as per advice
of the counsel being the legal submissions. No part
of it is false or misstated and nothing relevant has
been kept concealed therefrom.
Chandigarh Yoot A
pe] Lt
Dated: 19.02.2024 .. Petitioner(‘///ﬂﬁ -
&40
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IN THE NATIONAL GREEN TRIBUNAL AT NEW DELHI
LA .NO. OF 2024
IN

ORIGINAL APPLICATION NO. 665 OF 2023

IN THE MATTER OF :

NIRMAL SINGH ..APPLICANT
VERSUS

STATE OF PUNJAB & ORS, ...RESPONDENTS

APPLICATION FOR EXEMPTION FROM FILING TYPED

LEGIBLE DIMMED COPIES OF ANNEXURES

MOST RESPECTFULLY SHOWETH:-

1. That the present application is filed on behalf of the
Applicant herein/ Respondent no 5 before this Hon'ble
Tribunal in the above-captioned matter craving
indulgence of this Hon’ble Tribunal from being exempted
from filing typed legible dimmed copies of annexures

attached with the affidavit filed on behalf of Respondent

no 5,

2. That the applicant herein has annexed documents with

the said affidavit which are necessary for the just and

equitable adjudication of the said matter.
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3. That present application is bonafide and is being filed in the
interest of justice.

4. That in case the present application is not allowed it would
cause severe prejudice to the applicant leading to
irreparable harm and injury.

PRAYER
It is, therefore, most respectfully prayed that this
Hon’ble Court may graciously be pleased to:
a) Exempt the applicant fro from filing typed legible
dimmed copies of Annexures R1-R11.; and
b) Pass such other and further orders as this Hon’ble

Tribunal may deem fit and proper.

AND FOR THIS ACT OF KINDNESS YOUR HUMBLE APPLICANT
AS IN DUTY BOUND SHALL EVER PRAY.

THROUGH UNSEL

e 2 Do

(ALEX NOEL'DASS) & (NEAIA VERMA)

ADVOCATES

OFFICE: D-52, BASEMENT, PANCHSHEEL ENCLAVE
NEW DELHI NEW DELHI - 110017
DATED: 10.12.2024 Ph: 96544-27273

Email: shubhambhalla@hotmail.com




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL AT NEW
DELHI

I.LA. NO. OF 2024
IN

ORIGINAL APPLICATION NO. 665 OF 2023

IN THE MATTER OF:
NIRMAL SINGH ... APPLICANT

Versus
STATE OF PUNJAB & ORS. ... RESPONDENTS

AFFIDAVIT

o U,\ I, Manisha Rana, Chief Administrator, Bathinda Development
\\Qq.u_i‘,omc;”’ \Authorlty, Bathinda, do hereby solemniy affirm: -

Ani A
NEa

/\

‘q‘;

o
‘il
S

L

That I am the authorized signatory of the Respondent No.
RO _\ﬁ/, 5/Bathinda Development Authority in the aforementioned
matter and I am well conversant with the facts and record of
the case as such I am competent to swear and sign this

affidavit.

2. I submit that I have read the accompanying application for
~ application for exemption from filing typed legible copies of
\Y dim annexures and have understood its contents. The facts
S

-

P o aff

stated in the said application is true to my knowledge based
on the record of the case.

L

N
Chiel Administrator

* VERIFICATION BDA Bathinda
I the abovenamed deponent do hereby verify and declare that the

| ldnntifind the Daponent
g

~  facts stated in the above paragraphs of my affidavit are true to my
. knowledge.
é Verified at on this day of , 2024,
ottt thsd poc: gy s I"mr D ENT
f‘mm g r,,,q Chief Administrator
wﬁ q (/ /j s J BDA Bathinda
’L;
min FALEN L‘F '\‘7(““""{"

sty
W ar el : ot (‘{{(W
ATIESTEY o ol
,fJ
GELM *

Advocate & Cath Commissions,
taTlal

1) 1224
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